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FORM NO.4 
(See Rule 42) 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: 
ORDERSHEET 

ORIGINAL APPLICATiON No: 	 / 2009 

Transfer Application No 	: --------/2009 in O.A. No.---------------- 

Misc. Petition No 	: --------/2009 in O.A. No.---------------- 

Contempt Petition No 	: --------- 	in O.A. No.---------------- 

Review Application No 	: ---------/2009 in O.A. No.---------------- 

Execution Petition No 	: - . /2009 in O.A. No. --------------- 

Applicant (S) 	: 
fr 

Respondent (S) : ------------------&------------------------------------------

Advocate for the: 
• 	App1icant (S)} 

7JT7 

Aocatebr the : ---------------  ------------------------------------------------------- 
- {Respondent (S)} 	 " 

Notes of the Registry 	Date 	 Order of the Tribunal 

. 	25.08.200c 	Heard Dr. J.L. Sarkar, learned 
is F r 	 ounsel appearmg for the Applicant and 

No .... ....... 	 4,, 	// 	 hEr. M.K. Boro, learned Addi. Standing 
Dated 	 ,ounsel for Govt. of India (to whom a copy 

of this O.A. has aliady been supplied). 

nd perused the materials placed on 
•rcord. 

Issue notice to the Respondents 
i quirmg them to  file their written 
s atement bV 09.10.2009. 

trj4 9aJe' 
#L/  

TA, 4-I).. • 	(1 1hatuivedi) 	(M.R.Moatv) 
10 • 	

. 	£- 	
)b/ 	

• 1 lember(A) Vice-Chafimaai  
A-  

Q 
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O.A.No.167of 2009 

dJ 090.2009 	Dr.J.LSarkar, learned counsel for 

4' 	 the: Applicant Ns pesent Mr.M.K.Boro, 

learned 	Addi. 	Standing 	counsel 

	

- 	

representing the Government of India is 

also present. 

Despite 	notice, 	no 	written 

statement has yet been filed by the 

Rèspndents. 
lv /(  

f C, 	 Subject to legal pieds and question 
Q. 	 '. ' 

4' 	(7 	 of limitation to be examined at the final 

heating, thicaei adrrittd. 

/ 	 Liberty is, hereby, granted to the 

	

/0 ':2 	 Respondents to file their written 

statement by 30.11.2009. 

H 	 ' 	

Call this matter on 30.1 120. 

I 	 Send copies of this order ,  to the 

Applicant and the Respoi, in the 

• 	
'tL' 	 , 	 address given in the of 

R~~ imo ai"nty) 
t: 	 'i, 	

''':' • 	 • 

• 	 Vice-Chairman 

	

/bbl. 	 •. 

	

T 	I  
OJ2L2o) 	 /.zoc,, 	I,  

/Je.. . 	

• 

• 	 • r 

• 	 • 	
:' 

	

.Pi. 	i-"-4 U'P  -9 •  

NO

• 	 -'.' 
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& 
0A167of2009 	L 

30.112009. 	Learned counsel for the Respondents 

seeks fuher time to hle rep. We hoticéd that 
a criminal case has beeniniliated against the 

Applicant and he was Suspended in the year 

1988. Criminal casehad been thposedófon• 

20.1.1.2003, yet he has not been allowed the 

consequential relief. Applicant is being paiè( 

Subsistence AftOwance at the rate of 75 % of 

salary since 121,  August 1988. It appears that 

the Respondents are facilitating Pm crectIy 

and indirectly. let Respondent No.2 appear in 

person on the next date of hearing to explain 

as why heis kept undOtspension for more 
than two decades fuither why he bas not been 
allowed to join duties. 

List on 16.12.2009. 

(MadanKur Chatuivedi) (Mukesh Kurnar Gupta) 
Mbmber (A) 	 Member (J) 

16.12.2009 	Pursuant to order passed by this 

Tribunal on 30.11.2009 Director of Indian 

Council for Agricultural Research (ICAR), 

NEH Region appears in person and states 

that applicant's suspension has been 

revoked vide order 2rd September 2009. 

and pursuant thereto he has joined duties 

in the office i.e K.V.K., Tura on lO 

December, 2009. In this view of the matter 

principal relief claimed in present. O.A. 

stands satisfied. 

Further Sri S.N. Tamuly, learned 

counsel appearing for applicant states that 

his another prayer namely treatment of 

suspension period as on duty for all intents 

& purpose, arrear salary and consequential 

benefits remains to be complied wiIh 

Cntd/- 



I S 

O.A. No. 167-2009 	 . 

Contd/- 	 . 

• 16.12.009 
S 	 S 	 We have heard both sides. Since 

- 	 S 	 - 	 suspension order has been revoked, 

	

• 	. 	
necessary claim noticed hereinabove will 

5 

	

	
be accordingly regulated in terms of Rules 

as well as low on the subject. Accordingly 
S 	 •' 	 . 	the respondents are directed to pass 

Ir 

	

iteA- r4i'S.nr .. '- 	•• 	necessary speaking order on said aspect 
6  

within a period of two weeks, as prayed by 

	

;5 
;4 	 s 	 the respondents. Copies of order dated 2rd  

	

•ç••SS • 	••.• . 5 

•• 	September, 2009 as well as joining report 

,- 	
oated J0th December, 2009 have been 

	

,. • -. 	 T -• 	i 	 taken on recora. 
Y/4.:.cfV'ô; 	 S 	 • 

,. S 	

•. 	 O.A. is disposed of,. No costs. 

(Madan Kur Chaturvedi) (Mukesh Kumar Gupta) 

	

• 	 S 	 Member (A) 	 Member (J) 
tr 	flt•;: 	 A 	 -• iPk .t 	. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 
(An application under Section 19 of The A.T.Act, 1985) 

O.A. NO. 	/2009 
en 

UG 	
iK  

I 	Guwahati8' 

Sri Prafulla Sarma 
4 

U.O.L &Ors. 

Synopsis 

The applicant joined Indian Council for Agricultural Research (ICAR in 

short) as fleldman (12) in the year 1978 and successfully served the 

organization. He received appreciation from the higher authorities for his 

good work from time to time. In the year 1988 applicant was arrested by 

police basing on a complaint lodged by the then Director, Dr. R. N. Prasad on 

a falsè case. He was immediately released on personal bond within a hour of 

his arrest. The aforesaid complain was false and lodged out of personal 

enmityaf the applicant with the then Director Sri R.N. Prasad, misusing his 

official power. Applicant was put under suspension on 12/5/1998 and a 

memorandum of charges dated 9/8/1988 was issued against the applicant. 

Applicant submitted reply to the above memorandum of charges denying the 

charges leveled against him vide letter dated 22/8/1988. In the meantime 

subsistence allowance was granted to him initially © 50% which was 

subsequently enhanced to 75% vide order dated 6/12/1988. Applicant 

submitted several representations and also approached the authorities both 

at Tura and Shillong for revocation of the suspension order dated 

12/5/1998, but his case was ignored. Respondents misconstrued his case as 

a case of suspension under Rule 10 (1) (b) though It was a case under Rule 

10 (1) (a). Criminal case lodged by the Director, ICAR Research Complex for 

NEH Region (GR case No. 145/1988 State -v- Prafulla Sarma) was disposed 

vide order dated 20.11.20O3 by the Deputy Commissioner, West Garo Hills 

District, Tura, Meghalaya as per the guidelines issued in WP (C) No. 

1128/1986. It is stated that inspite of repeated summons neither 

complainant (i.e. then Director Sri S. N. Prasad) nor any of the P.Ws turned 

out to give evidence against the applicant because of the fact that entire 



complain was based on a concocted story. Applicant submitted a copy of the 

judgment dated 20/11/2003 along with prayer to allow him to join duty. 

Department made correspondence with the Program- Coordinator, K V 
CQ.Q. 

K,Tura on 23/3/2008 and on 5/12/2008 regarding Applicant's but applicant 

is not put back in duty till today. Applicant served pleaders notice dated 

10/11/2008 and 3/4/2009 but is not allowed to join. Being aggrieved 

applicant files this original application praying for revocation of his 

suspension order and treat the suspensions period as on duty and be paid 

the arrear salary. 

- 

i  4 

Filed by 

S. N. Tamull 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

(An application under Section 19 of The A.T.Act, 1985) 

AdrnflhstT T8%  

I 4 Puc2U9 

'.' wahatB' 
iit 

O.A. NO. 

Sri Prafulla Sarma 
4' 

U.O.I. & Ors. 

UST OF DATES 

Si. Dates Particulars Anne Page 

No xure No. 

1. 9/8/1978 Applicant was appointed as field man Gr. 'C' post 1 Para 

in ICAR, ICAR Research Complex for NEH Region Page 4.1 

Shillong vide office order dated 9/8/1978 No16 

2. 15/7/1978 Applicant 	joined 	IcAR 	Research 	Complex, Para 

Nagaland Centre on 15.07.1978 as field man. 4.1 

3. 18/7/1985 Farm 	Manager 	ICAR, 	Nagaland 	Centre, 2 Para 

Jharnapani issued certificate dated 	18/7/1985 Page 4.1 

highly appreciating the work of the applicant No17 

4. 1988 Director ICAR, ICAR Research Complex Shillong 

lodged complain against the applicant and a 

case was registered against him.The case was 

based on a false complain and was filed only to 

harass the applicant due to his personal enmity 

with 	the 	then 	Director, 	Sri 	R.N. 	Prasad. 

Subsequently case was numbered as GR. Case 

No. 145/1988, u/S 448/332/323 IPC.Applicant 

surrendered before police and was Immediately 

released on personal bond on the same day by 

the O.C. TJt1 

S. 12/5/1988 Applicant was put under suspension under Sub 3 Para 

Rule (1) of Rule 10 of CCS (CCA) Rules- 1965 Page 4.3 

vide 	order dated 	12/5/1988 	issued 	by 	the No18 

Director 	ICAR 	Research 	Complex 	for 	NEH 

Region. 



6. 4/6/1988 Vide order dated 4/6/1988 issued from the office 4 Para 

of the Director ICAR Research Complex for NEH Page 4.4 

Region subsistence allowance was granted to the No19 

applicant © 50% leave salary on half pay. 

7. 30/7/1988 Applicant produced non employment certificate 5 Para 

dated 30/7/1988 Page 4.4 

No20 

8. 9/8/1988 Memorandum of charges dated 9/8/1988 was 6 Para 

issued against the applicant by the Director, Page 4.5 

ICAR Shillong proposing to take action under No21 

Rule 16 of CCS (CCA) Rules 1965. Article of 

charges mentioned there are vogues and not 

correct. 

9. 22/8/ 1988 Applicant submitted reply to the above charge Para 

sheet dated 	9/8/1988 	denying 	the 	charges 4.5 

leveled 	against 	him 	to 	the 	Director, 	ICAR 

Research Complex for NEH Region, Shillong vide 

his reply dated 22/8/1988. 

10 6/12/1988, Case of the applicant was reviewed and rate of 7 Para 

• subsistence allowance was enhanced from 50% Page 4.6 

to 	75% 	w.e.f. 	12/8/1988. 	Subsequently No23 & 

periodical review as required under the rules 4.8. 
was not done afterwards which is illegal and 

• against the existing Rules. 

11 1988-2003 Applicant 	requested 	the 	authority 	concern Para 

• verbally and submitted several applications to 4.10 

revoke the order of suspension against him. But 

• inaction of authority concern ultimately led the 

applicant to suffer in these years for no fault of 

him. 

12 1/5/1996 Hon'ble Apex Court In WP (C) No.1128/1986 8 Para 

• issued guidelines for disposing criminal cases Page 4.11 

pending 	for 	long 	time 	in 	criminal 	courts No 

• throughout India. 24 

13 20/11/2003 	Following 	the 	above 	judgment 	Deputy 9 Para. 

Commissioner, 	West 	Garo 	Hills 	District, Page 4.11 

dflflfl strativerrjbuj 	Meghalaya disposed of the criminal case against No29 
9 tri 	the applicant (i.e. G.R. case No. 145/88, State - 

I v- Prafulla Sarma) as per the guidelines issued 
4 	AUG2009  1 

by 	the 	Hon'ble 	Supreme 	Court 	in 	WP(C) 

ah Bench 	j 	No.1128/1986. it is stated here that in the 
iit qvi4f 	above case neither the complainant nor the 

Central I 

12 
I 	Gu 
Li 
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- witnesses mentioned there turned out to give 

evidence 	against 	the 	applicant 	inspite 	of 

repeated summons issued by the Hon'ble Court. 

14 April 2004 Applicant 	submitted 	a 	copy 	of 	the 	above Para. 

judgment to the Director ICAR, ICAR Research 4.12 

Complex for NEH Region, Shillong. 

15 12/10/04 Applicant submitted reminder to the Director 10 Para 

ICAR, Shillong reminding him about his case. Page 4.13 

no3l 

16 11/2/08 Applicant submitted another representation to 11 Para. 

the Director ICAR, Shillong reminding him about Page 4.13 

the in action of the department regarding his no33 

suspension. 

17 22/3/2008 Vide 	letter 	dated 	22/3/2008 	issued 	by 	Sr. 12 Para 

Administrative Officer, ICAR addressed . to the Page 4.14 

Programme-Coordinator, 	 Programme No34 

Coordinator was asked to furnish a copy of the 

judgment dated 20/11/2003 passed by D.C., 

West Garo Hills disposing the G R Case No. 

145/1988 (State v. Prafulla Sarma) 

18 10.11.2008 ApplIcant served pleaders notice to the Director, 13 Para 

ICAR asking put back the applicant in duty and Page 4.16 

stating problems faced by him. No35. 

19 5/12/2008 Vide 	letter 	dated 	5/12/2008 	Administrative 14 Para 

Officer ICAR, Shillong asked the Programme Page 4.17 

Coordinator, KVK Tura to produced copy of the No37 

judgment of the Hon'ble Supreme Court in WP 

(C) No. 1128/1986. In this letter it was observed 

that 

"This may be treated as a matter of top 

priority, as it may lead to civil jurisprudence 

case in future" 

18 3/4/2009 Applicant served another pleaders notice to the 15 Para 

Director asking the respondents to allow him to Page 4.18 

join duty immediately. No38 

entral AdmlntStmtNe ,ri u al 

Filed by 

2d 	AUG 2009 
S.N.Tamuli 

Guwahati Bench 
Twat Advocate 



? 4 p&IG 2009 

Bench  hat 

gzU 
O.A. NO. 12/2009 

Sri Prafulla Sarma 

-v- 
U.O.I. &Ors. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 
(An application under Section 19 of The A.T.Act, 1985) 

I N D E X 

SL NO. Particulars Page Ann 

No exu 

re 

1. Original Application 

2. Verification 

3. Appointment letter dated issued by the Director 16 1 

ICAR, ICAR Research Complex for NEH Region 

4. Letter of appreciation issued by Farm Manager, 17 2 

ICAR Research Complex for NEH Region, Nagaland 

Centre 

S. Order No. RC() 8/88 dated 12/5/1988 issued by 18 3 

the Director ICAR, ICAR Research Complex for 

NEH Region, Shillong, suspending the applicant. 

6. Office order dated 4/6/1988 issued from the office 19 4 

of the Director ICAR, Shillong granting subsistence 

allowance to the applicant © 50% 

7. Non 	employment 	certificate 	produce 	by 	the 20 5 

applicant dated 30/7/1988 

8. Memorandum of charges issued by the Director, 21 6 

ICAR, 	Shillong 	proposing 	to 	take 	against the 

applicant dated 9/8/1998. 

9. Order dated 6/12/1988 enhancing the subsistence 23 7 

allowance of the applicant from 50% to 75% 



10. Copies of the Judgment in WP (C) No. 1128/1986 24 8 

as reported in 1996 (4)SCC 33. 

11. Copy of the order dated 20/11/2003 passed by the 29 9 

Deputy Commissioner, West Garo 1-lills District, 

Meghalaya disposing GR case No. 145/88 (State - 

v- Prafulla Sarma as per the guidelines in WP (C) 

No.1128/1986 along with day to day order sheet 

and Type copy of the same. 

12 Copy of the reminder submitted by the applicant to 31 10 

the Director ICAR, Shillong dated 12/10/04. 

13 Copy of the representation 	submitted 	by the 33 11 

applicant to the Director ICAR, Shillong 	dated 

11/2/08. 

14. Copy of the letter dated 22/3/08 written by Sr. 34 12 

Administrative Officer ICAR, Research Complex for 

NEH Region to the Programme Coordinator KVK 

Tura. 

15. Copy of the notice submitted by the Applicant's 35 13 

Advocate dated 10/11/08 to the 

16. Copy of the letter dated 	5/12/08 	Written 	by 37 14 

Administrative Officer, ICAR, Research Complex for 

NEH Region Shillong to Programme Coordinator 

KVKTura. 

17. Copy 	of 	the 	pleaders 	notice 	dated 	3/4/09 38 15 

addressed to the Director, ICAR Shiliong. 

entral AdminiStrt eT bunal 
PT XTW 	U4RI 

2 4 AUG 2009 

Guwahati Bench 

Filed By 

S. N .Tamuli 

Advocate 

cV 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 

1985) 

O.A. No. 	~.-.-./2009 

\ 

Shri Prafulla Chandra Sarma 

Field man (T-2) (now under 

suspension) 

Indian 	Council• for 	Agricultural 

Research, Krishi Vigyan Kendra 

Tura 

Sangsanggiri 

Dobasi Para 

West Garo Hills 

... Meghalaya, Pin- 794005. 

A permanent resident of 

Viii. Sarbaibandha 

P.O. )orhat 

Dist. Jorhat 

Assarn, Pin 785001. 

Applicant 

-VERSUS- 

(1) Union of India 

Represented by The Secretary 

Ministry of Agriculture 

Krishi Bhawan 

New Delhi 

Pin- 1IO9Qt 

liii 
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The Director 

Indian Council of Agricultural 

Research (ICAR) 

ICAR Research Complex for 

N.E.H. Region 

Umroi Road, Umiam, 

Meghalaya, Pin- 793103. 

The Programme Coordinator 

Krishi Vigyan Kendra (ICAR) 

Sangsanggiri 

central 	 West Garo Hills 

Tura, Meghalaya 

?.4 
	

PIn- 794005. 

Respondents 

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION 

IS MADE: 

This application is made against continuing and prolonged 

suspension by order dated 12/5/1988 (order No RC (E) 8/88) idb 

the director Indian Council for Agricultural Research, ICAR Research 

Complex for N.E.H. Region, Shillong which is still in force. 

The Applicant declares that the subject matter of the application is 

within the jurisdiction of the Kon'bte Tribunal. 

The applicant further declares that the application is within the 

limitation period prescribed in Section 21 of the Administrative Tribunals 

Act, 1985. 

V. C- 
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4. FACTOFTHECASE: 

4.1 That the applicant was appointed temporarily as Field man in the 

scale of Rs. 200-8-300-EB-8-340- 10-380-EB- 10-430/- P.M. (Gr. C. post) 

in Indian Council for Agricultural Research (herein after called ICAR in 

short) under ICAR Research Complex for N.E.H. Region , Nagaland 

Centre, Ylsemyong vide memo No. RC(P) 40/78/9, dated 9/8/1978 

issued. from the office of the Director, ICAR,ICAR Research Complex for 

N.E.H. Region, Shillong. The appointment was initially for a period of two 

years. Applicant joined ICAR, Nagalarid Centre on 15/7/1978. 

Subsequently his service was regularized. Applicant served in various field 

Research programmes In different stations of ICAR and his works were 

highly appreciated by the authorities, while he was working under ICAR, 

Nagaland Centre, Jharnapani Farm Manager, ICAR there issued certificate 

dated 18/7/1985 had been issued highly appreciating the works and 

capabilities of the applicant. 

2  4 NUG 2009  
B ( waaench  

Copies of the appointment letter 

dated 9/8/79 and certificate dated 

18/7/1985 are enclosed as Annexure 

1 and 2espectiveIy. 

I 
4.2 That in the year 1988 Director of ICAR, ICAR research complex for 

NEH Region lodged a complaint against the applicant before police. 

Applicant immediately surrendered before police and was arrested and 

released on personal bond on the same day. A case was registered 

against the applicant which was subsequently numbered as G.R. Case No. 

145/1988 (State v. Prafulla Sarma). It is stated that allegations brought 

out in the aforesaid complaint are totally baseless and false. Then 

Director of ICAR lodged the complaint on a concocted story and out of 

personal enmity with the applicant. Complaint against the applicant was 

that applicant on 9/5/88 while working as Feldman (T-2) attached to 

Krishi Vigyan Kendra, herein after called KVK in short, Tura assaulted Dr. 

R.N. Prasad then Director, ICAR Research Complex for NEH Region-

Shillong, and Dr. K.P. Singh, Training Associate (T.S) in the office room of 

the Scientist -In-Charge now called Programme Coordinator, K.V.K, Tura 

in presence of some other officials . Applicant humbly submits that the 

in 	 1 
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then Director R.N. Prasad lodged the above complaint to the police only 

to harass the applicant due to his personal enmity with the applicant by 

misusing his official capacity. He also forced other staff subordinate to 

him to give evidence against the applicant by taking advantage/misusing 

of his official position. 

4.3 That vide order dated 12/5/1988 order No. RC (E) 8/88 issued by 

the Director ICAR, ICAR Research for N.E.H Region, Shillong put applicant 

under suspension, in exercise of the powers conferred by Sub Rule (1) of 

Rule 10 of the Central Civil Services (Classification, Control and Appeal) 

Rules 1965 [herein after called as CCS (CCA) Rules- 1965].. It is further 

stated that in the aforesaid order it was stated that applicant's H.O. 

during the period of suspension will be at Jenjal under K.V.K. Tura. It was 

further directed that applicant should not leave his H.Q. during this 

period. A copy of the order was supplied to the applicant. It is worthwhile 

to mention here that above suspension order was also signed by the 

Director ICAR Research Complex for NEH Region, Shillong. 

A copy of the order dated 12/5/1988 

is enclosed as Annexure- 3. 

4.4 That vide office order No. R.0 (E) 8/88 dated 4/6/1988 issued from 

the office of the ICAR Research Complex, Shillong subsistence allowance 

was granted to the applicant @ of an amount equal to leave salary on half 

pay, along with appropriate D.A. and compensatory allowance etc. during 

suspension subject to production of necessary certificate of non 

employment by him until further orders. Applicant produced non 

employment certificate dated 30/7/88 to the Scientist-In-Charge Krishi 

Vigyan Kendra, Sangsanggiri, Tura. 

Copies of order dated 4/6/1988 and 

2009 	 30/7/1988 are enclosed as Annexure 
9 	M 

4 and 5 respectively. 

Guwahati 
e j memorandum No. RC (E) 8/88 dated 9/8/1988 a 

memorandum of charges was issued against the applicant by the Director 

ICAR Research Complex for NEH Region, Shillong proposing to take action 

under Rule 16 of CCS (CCA) Rules 1965. A statement of misconduct and 

C4 
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misbehavior on which action is proposed to be taken as mentioned in the 

memorandum was also enclosed. By the same memorandum dated 

9/8/1988 applicant was asked to submit his defence/representation 

within 10 days. Article of charges, Charge No.7 says that applicant 

assaulted Dr. R.N. Prasad, Director ICAR Research Complex for NEH 

Region, Shillong and Dr. K.P. Singh, Training Associate (T-6) on 9/5/1988 

in the office room of the Scientist-In-Charge, K.V.K, Tura in presence of 

Dr. Arun Verma, Scientist (S-3) (AM.), Shri Viswa Kam, Training 

Associate (T-6) and some local village headmen who were present among 

other staff of K.V.K. It is stated that this charge was vague and without 

any basis. Then Director, ICAR Research Complex Dr. R.N. Prasad, who 

was having personal enmity with the applicant made out a concocted 

story and issued charge sheet against the applicant in order to harass the 

applicant. He also lodged FIR to that extent before police. Second and 

third charges levelled against the applicant are also vague and baseless. 

Applicant submitted his representation of defence dated 22/8/88 to 

the Director, ICAR Research Complex Shillong alleging misuse of power 

by the then Director. Applicant also denied the charges levelled against 

him. After that applicant is not aware of anything about the departmental 

proceeding as stated above. Applicant has good reasons to believe that 

same was dropped/no action was taken on the above charge sheet. 

During this long period of time applicant misplaced his copy of defence 

submitted to the authorities. 

ntra't"'Th 

Mr. 2009 

Bench 

Copy of the memorandum of charge 

dated 9/8/ 1988 is enclosed as 

Annexure- 6. 

dated 6/12/1988 applicants case was reviewed and 

subsistence allowance was enhanced to 75% of the salary w.e.f. 

12/8/1988 until furtheroLdcr. 
	---. .-..•-.- .--• 	..:----- 

A copy of the order dated 6/12/1988 

is enclosed as Annexure- 7. 

4.7 That above order of suspension was passed in a perfunctory and 

casual manner and withoUt proper regard to the guiding principles and 
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was absolutely unnessery. As per the guidelines issued in various office 

memorandum (herein after called O.M. short) issued by Govt. of India 

from time to time communicating its decisions states that: 

"Even though suspension may not be considered as punishment, it 
does constitute a very great hardship for a Government seriant. In 
fairness to him, it is essential to ensure that this period is reduced 
to the barest minimum": 

It was also stated that charge sheet should be filed in court of 

competent jurisdiction in case of prosecution or served on the officer in 

case of departmental proceeding "within three months as a rule". But 

Respondents kept the applicant under suspension for more than 20 years 

in violation of Rules, guidelines and standing orders. There was no reason 

to believe that applicant's presence in office will vitiate that departmental 

proceedings initiated against the applicant or there was any chance of 

hampering or tempering with evidence. Such lông delay in finalizing the 

departmental proceedings (if not finalized/dropped yet) vitiate the 

proceeding and suspension order passed in pursuance of such a 

departmental proceeding is bad in law. Moreover though the applicant 

was put under suspension for more than a year but his case was never 

reported to the next higher authority by the Disciplinary authority though 

it was mandatory. 

4.8 That periodical review of the above suspension was not done 

regularly by the competent authority as required under the rules. Initially 

order was reviewed once or twice and thereafter it was stopped, which is 

illegal. It is stated that suspension order dated 12/5/1988 was issued as 

a disciplinary proceeding against the applicant was contemplated and not 

because a criminal proceeding was against him. As such it is neither a 

case of deemed suspension nor a case of suspension for criminal case 

pending in a court of law but respondents deliberately treated the case of 

the applicant as a case of deemed suspension and treated the case 

arbitrarily dehors the rules and procedure. This shows how there was 

violation of rules/standing orders, and non application of mind is explicit 

in the case of the applicant. Moreover due to long delay In finalising 

proceeding put applicant under great financial trouble. 

cause unnecessary delay in revoking the suspension order 
J 

2 c1  
40C 200,' 
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which ultimately affect the applicant adversely both financially and 

brought a stigma in his social life. 

4.9 That after the initial review and grant of 75% subsistence allowance 

it was not enhanced and applicant is still getting subsistence allowance at 

the rate of 75%. Applicant is having three school going children and his 

aged old mother is staying with him. His eldest daughter is now studying 

in B.A. standard and son passed class XII final examination this year and 

his youngest daughter is now in class X. Now applicant is finding it very 

difficult to survive and providing good and proper education to his 

children and treatment to his age old mother with the above allowance as 

it was not enhanced for last 20 years. In action of the respondent made 

applicant to suffer during these years severe financial hardship for no 

fault of his. But respondents are totally unconcerned about all these. This 

led to violation of this right to life which includes right to livelihood also, 

including right to education. 

4.10 That applicant submitted several representations both to the 

Scientist-In-Charge (Now called Programme-Coordinator) and also to the 

director to revoke his suspension order dated 12/5/1988. Applicant also 

approached both the offices at Tura and Shillong on several occasions 

verbally with prayer to allow him to join, but he was informed that he will 

be allowed to join depending upon the outcome of the criminal case 

pending before the Sub Divisional Officer, Ampati Sub Division. Applicant 

humbly states that applicant lost several representation during these 

years and now not in a position to produce all those representations. It is 

stated that respondents misconstrued his case as a case of suspension 

under Rule 10(i)(b) though it was a case of suspension under Rule 

10(i)(a). This shows non application of mind and how casually the case of 

the applicant was dealt with by the respondents. Malice in fact and in law 

is explicit in this case. 

4.11 That GR Case No 145/88 (State-v-Prafulla Sarma) pending in the 

court of SDO(C) Ampati Sub Division, Tura, West Garo Hills District 

Meghalaya for more than 10 years and was disposed of by order dated 

20/11/03 with the following order: 

L VI 

7 d AUG 2009 
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Case disposed of on the basis of the directions given by the 
Hon 'ble Supreme Court in Writ Petition (Civil) 1128 of 1986." 

It is stated that in WP (C) No.1128/86 "Common Cause" a 

Registered Society -v- UOI & ORS, reported in (1996) 4 SCC 33 . Hon'ble 

Apex Court issued guidelines and direction for disposal of the cases 

relating to various types of offences pending in criminal Courts for long 

periods through out India. It s stated that in the case of the applicant 

there was long delay of 12 years and inspite of repeated summons issued 

by the court neither complainant nor any evidence named there turned 

out to give evidence though applicant was regularly attending the court. 

Ultimately Deputy Commissioner, West Garo Hills disposed the case of 

the applicant as per the guidelines issued in the above WP (C) 1128/1986 

as stated above: 

—TrbWa 
en I Copies of the Judgment WP (C) 

ig 2009 	 1128/1986 as reported in 1996 ($) 

SCC33 and copy of the order passed 
Gowahati ench by the D.C. Tura disposing the case of 

-, 	the applicant are enclosed as 

Annexure- 8 to 9 respectively 

4.12 That applicant immediately submitted a copy of the order dated 

20/11/03 to the Director ICAR, ICAR research complex for NEH Region, 

Shiltong with a prayer that he may be allowed to join duty with 

immediate effect. It is stated that during the period of his suspension 

applicant requested the authority concerned time and again both verbally 

and through written representations to allow him to join duty but he was 

informed by the authority concerned that he would be allowed to join 

duty only after seeing the result of the GR case No. 145/88 (State -vs-

Prafulla Sarma) pending before the SDO (C), Ampati Sub Division, Tura 

as stated above. But after the above order as mentioned In the above 

para, the authority took no note of the order passed by the Deputy 

Commissioner, West Garo Hills District, Meghalaya in the above case 

disposing it as explained above. It is on record of the day to day 

proceeding of the above case that counsel for the Complainants 

submitted that complainants did not show any interest in the case. 

Applicant humbly state that this was because of the fact that entire case 
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was based on a concocted story of the then Director Sri R.N. Prasad and 

so called witnesses (PWs) refuse to give evidence as they were forced by 

the then Director Sri R.N. Prasad to became witness by misusing his 

official powers. It is also on record that inspite of repeated summons 

issued by the Hobn'ble Court and though large number of witness present 

in Tura they did not turnout to give evidence against the applicant. Even 

the Director, Shri R.N. Prasad, Complainant in the criminal case against 

the applicant did not turnout to give evidence as because of the fact that 

above case was based on a concocted story and abusing the official power 

in order to harass the applicant. However after the judgment applicant 

does not have anything to say on the above judgment as it has attained 

finality. 

4.13 That applicant submitted several representations after that but 

respondent authorities did not respond to that. on 12/10/04 applicant 

submitted a reminder to the to the Director ICAR, ICAR Research 

Complex for NEH Region, Shillong requesting him to decide the case of 

the applicant. Subsequently he submitted several representations. Again 

on 11/2/08 he submitted another representation to the Director ICAR, 

ICAR Research Complex for NEH Region, Shillong requesting him to give 

a reply to his representations. 

Copies of the reminder and 

representation dated 12/10/04 & 

11/2/08 are enclosed as Annexure 
10 & 11 respectively. 

4.14 That vide letter dated 22/3/08 issued by Senior Administrative 

Officer ICAR Research Complex for NEF Region to the Programme-

Coordinator earlier called Scientist-In-Charge Krishi Vigyan Kendra 

(ICAR), Sangsanggiri, West Garo Hills, Tura, Meghalaya, (with a copy to 

the applicant) was asked to submit a copy of the final order issued by the 

Deputy Commissioner, West Garo Hills District- Tura in respect of the 

applicant and was asked to submit report whether the applicant have 

been acquitted and submit report. 

A copy of the letter dated 22/03/08 is 

enclosed as Annexure 12. 

:S :;;; 
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4.15 That it is stated that applicant repeatedly visited the office and 

repeatedly requested the authority concern to allow him to join duty. But 

he was not allowed to join duty in most arbitrary and illegal manner. 

Applicant humbly states that entire episode of the complaint before the 

police and initiation of the departmental proceeding and subsequent in-

action of the department/Respondents inspite of repeated request 

demonstrate the malicous on the part of the department! respondents. 

Non completion of departmental proceeding in more than 20 years clearly 

demonstrates the malice intention against the applicant. Entire episode 

demonstrates inaction on the part of the respondents and for this he was 

victimized. It is a well sewed principle that inordinate delay in finalizing 

the disciplinary proceeding ultimately vitiates the entire proceeding. 

4.16 That finding no other alternative applicant served a pleader's notice 

dated 10/11/08 to the Director, ICAR, ICAR Research Complex for NEH 

Region. In the aforesaid notice it was clearly stated that applicant 

submitted several representation for his reinstatement. It was also stated 

that applicant is suffering from serious financial problem due to such long 

suspension without any reason. It was also stated that as per the Concise 

Oxford Dictionary "Disposed off" means "Dismiss" and as such the case 

No G.R. 145/88 (State -v- Prafulla Sarma) has already been dismissed 

and as such there is no legal bar against the applicant for service. It was 

also stated that applicant should be put in service with all back wages. It 

is stated that as an employee in welfare state, the applicant sincerely 

• want to earn money by working. Subsistence money with no work as in 

suspension for unnecessary period period is unwarranted. 

certr- 	
\. 	

A copy of the notice dated 10/11/08 is 

enclosed as Annexure 13. 
A 

G t r 
vide letter dated 5/12/08 issued by the Administrative Officer, 

ICAR, ICAR Research Complex for NEH Region addressed to the 

Programme Coordinator, KVK (ICAR), Tura (with a copy to the applicant) 

Programme Coordinator was asked to pursue with D.C., Tura to obtain a 

copy of the Judgment given by the Hon'ble Supreme Court in WP (C) No- 

P, C' 	jk 
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1128 of 1986. In the aforesaid letter it was clearly mentioned that "This 
may please be treated as matter of top priority, as it may had to 
civil jurisprudence case in future." Applicant is not aware of the 

action taken on the aforesaid letter but he was not informed of anything 

thereafter and was not allowed to join also. He was with bonafide belief 

that Department will allow him to join thereafter though applicant is 

regularly visiting the office. It is also stated that applicant was also not in 

possession of the aforesaid iudgment of Apex Court at that point of time. tT  

CQntra 

Copy of the letter dated 5/12/08 is 

QO9 	I 	enclosed on Annexure- 14 

L aheflch  
4.18 	ng no other attelnative applicant submitted another notice 

dated 3/4/09 through his pleader. It was clearly stated in the aforesaid 

notice that applicant submitted a copy of the aforesaid order dated 

20/11/03 to the respondents long back i.e in the month of April 2004. It 

was stated that applicant is entitled to subsistence allowance © 90% 

after 1 year of suspension but it was not given only paid at the rate of 

75%. It was also stated that inaction of the respondents to reinstate the 

applicant even after 20 years of suspension and specially after the fact 

that case against him was disposed by a court of competent jurisdiction 

which ultimately attained finality, is arbitrary and illegal. Malice in fact 

and law is explicit in this case. In action of the respondents caused undue 

hardship to the applicant. 

A copy of the notice dated 3/4/09 is 

enclosed as Annexure- 15. 

S. GROUNDS WITH LEGAL PROVISIONS: 

5.1 For that long delay in finalizing disciplinary proceeding the charge 

sheet dated 9/8/88 became non-est. 

5.3 For that suspension order issued in contemplation of the 

Disciplinary Proceeding against the applicant is bad in law and due to long 

?I! - ~-_, 
 G_Q_~ 0 
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delay had become in fructuous. The order of suspension was issued in 

perfunctory and casual manner. 

5.4 For that suspension order dated 12/5/1988 is bad and against the 

Government of India's instructions contained in various OMs issued from 

time to time in this subject. 

5.5 For that non review of the suspension order from time to time as 

per the guidelines of Govt. of India made it bad in law. 

5.5 For that non intimation by the Disciplinary authority about the 

suspension of the applicant after completion of one year after the 

suspension was bad. Malice in fact and law is explicit in this case 

5.6 	For that after the disposal of criminal case pending against the 

applicant non revocation of the suspension order is bad in 	law and 

contrary to the existing policy. In action of the respondents for last more 

than 4 years demonstrates non application of mind. 

5.7 The applicant was not reinstate in service on completion of 1 year 

of suspension though no charge sheet was filed in the court of law in total 

violation of the Govt. of India's standing orders. 

5.8 For that long suspension and grant of subsistence allowance at the 

rate of 75% ultimately made the applicant to suffer and led to violation of 

Article 21 of the Constitution of India as Right to life includes Right to 

livelihood and Right to Education also. 

6. 	DETAILS OF THE REMIDEIS EXHAUSTED: 	2 q AUG 2009 

Bench 

The applicant declares that he has avail ofailtherernethe 
available to him and now this Hon'ble Tribunal is the only remedy left for 

redressal of his grievances. 

Y ~ C- - 	 I 
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MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OThER 

COURT: 

The applicant further declares that he had not previously filed any 

application, petition regarding the matter in respect of which this 

application is made, before any Court or any other authority or Court. 

RELIEF (S) SOUGHT FOR: 

Under the circumstances explained above the applicant prays for 

the following relief (s): 

(8.1) That suspension order dated 12th  May, 1988 be set aside and 

quashed. 

(8.2) That applicant be put back in duty with immediate effect with all 

consequential monitary benefits. 

(8.3) That his period of suspension should be treated as on duty and all 

arrear salary and consequential benefits be paid with interest. 

(8.4) That Cost of the case. 

The above reliefs are sought on the grounds stated in Para 5 above. 

INTERIM RELIEF (S) PRAYED FOR: 

During the pendency of the case applicant prays for following relief: 

9.1 That applicant be reinstate in service with immediate effect and be 

paid arrear salary. 

The above reliefs are sought on the grounds stated in Para 5 above. 

 

Op vs 	
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ParticularsofthelPO: 

(I) IPO No 
	

39G 4186Qj 

(H) Date of Issue 
	

13/08/09. 

(iii) Issued from 
	

GPO Guwahati 

(lv) Payable of: 
	

GPO Guwahati. 

List of enclosures: 	As per the index. 



VERIFICATION 

I, Shri Prafulla Chandra Sarma, Sb 
aged about .5.. years, resident of Village Sarbaibandha, P.O. Jorhat Sadar, 
P.S. Jorhat, Dist: Jorhat, Assam, Pin. 785001 that I am the applicant in this 
O.A. and as such I am well acquainted with the facts and circumstances of 
the instant case. I do hereby verify that the statements made in Para 1, 4, 6 
to 12 are true to my knowledge, and those made in Para 2, 3 & 5 are true to 
my knowledge as per the legal advice and I have not suppressed any 
material facts. 

And I sign this verification on this .A... th day of August, 2009 
at Guwahati. 

Place : Guwahati 
Date:.. 3i.,L/??I 	

COM 
	 Signature 

'I 	
Poll' 
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1 
4. 

C.', 	'•' 	 .' ." 	. 	I 
iC 	o;rcb Co:i.lex for 
Cdr LocIcjo, jo;a1 	ibiiio:c 

O,RC.P) 40/78/9 ed ,j11O: ; the 	iuust O . t 	 , 1 78. 

riPui1 Chirdr 	ri& s ppoi'xod tç arily, 
to tho.post of Ficldan i the scale of DaY 

plus u&ial ali;Wanpbn as adntssible 
"in ICAR urder the ICh Research Coplex for N.J.fl, Regior, 

agaland. Contro i  Yisonyog on the terns and coditons contained 
i. thiscowlox co ..RG(E)l9/75uVO..1I dated E7.78 with his  
•hea&uater at Yiset.wonç with effect fWM 15.7.7S(F.). 

Shri Seuinh will draw IPOY at the LrL%St. ttage 
R2O/isp.in. in thefl above time scale with eff*t fn 15778(P3) 

The appoi:.t'o:;t is iritially for a period of two years 
t 

Ti i y.jnl 

.. our 
roctor, 

Cuv3h Beih 
1 	 ..., 

or5.-ec1 t:;• :- 

•ccurt 	c.;., ....... 	C.oilex for 
th 

certIfic 	j' "; .. 	:.i 	m31I 

ga1 nd Contre, I'Mil  

Att.!t.d 

Advo te 
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rftii FK 	tTTr cff 	rfPi WN 	irr 	, Ii*i 
C A R RESEARCH COMPLEX FOR N. E. H. REGION, J1XXX 

T\T:. 	•1 	\ 	 0 	 r V A t 

	

Dat:•ci 	Jh 4rnapani 
The 

TO WHOMIT'L'Y CONCERN 

This is to certify that Shri Prafulia Chdndra 
Shrm3 presently working as Field.man in ICAR Research 
Farm Jharnapeni is known to me from hj,;3 joining on 

in this station He has directly worked with me. 
H. is very young energetic, laborius and honest worker. 
He has assisted me with his keen interest for various 
develorniental programmes of the.. Research Farm includi•ng 
horticulture discipline,. He has also taken keen interest 
by assisting in farm man&ge?nent including labour 
managecert works durin ..this neriod. He has contributed 
ini..ficariy or the growth of farm speci.ally in 

horticu'tire section 0  

Inspite of tremendous limitation to this farm, 
he hu ethjbjtecJ enou'h enthusiasm s  courage and aptitude 
in the works assigned to me and for solving various 
protOems of farm during this period. 

I have no hasi:t;ation to speak :r'or him anywhere 
-rr L.s work. ile has aIo develope.d sufficient experience 
in different aunervi. sing and managerial works like 
:.Arv.3ion of casu]. labours and rainteriance of orchard 
iI f.rm etc. 

He is very industrious and truzworthy. I wish 
hIu il].. succe 	in future endeavours, 

( R. N • DiI VE.t i. ) 
Ff1 RN MA N4GER, 

Wan.cr 

	

• • * 	 NLk{ .. io 

Naaiand Centre 
IARNAPANL  

GALAND 797106 

' 
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INDIAN Q.CIL•O4F. EARGH  
ICAR Research Complex for N.E.H. egi9p 
Cedar Lodge, Jowái: :Rd,.ShilIOrg793003. 

N.RC(E)8/88 	Dated Shillong, the. ¶2thMày, 1988 

o RD E.R. 
S .5 

Whereas a• di sciplinary 	::aS't.:. 
Shri P rafilla C.handra Sarmah Fi eldman  
Research Complex for NEM Region, K.V.K., Tura is 
contemplated. 	

0 

Now, tberefore, the undersigned in exercise 
of the powers conferred by sub-rule (i) of Rule Id of 
the Citra?. Civil Services (Classification, control 
and appeal) rules, 1965 hereby place the said Shri. 
Prafulla Chandra Sarmah under suspension with imme-
diate effect. 	

0 

It is, further., ordered that driM the period 
that this order shall remain in force the n.Q. of Shri 
Prafulla Chandra Sarmah should be Jenjal under K.V.K., 
Tura West Garo Hills arid the said Shri Sarnah:.ahal1. 
ot leave the H.Q. without obtaining preflo:uS pernisgifl 

the undersigned. 	
0 Jv 

0 	 - 

Copy 'to :- 

Regd. AID 	i, Scientists I/c, ICAR. Research:COmP1eX,. K-.V.K., 
m Tura. The enclosed order, ay please be handed 

over to Shri P. C. Sarniah arid a receipt obtained 
and forwarded to this offi:ce. 

2. Accounts Officer, ICR Research Complex for 
MEH Regi9n, Shiflong.  

,,. 3•  Copy for personal file of Shri P.C. Sarmah. 

(r' 

1tJ 	O 

Per 

- 

Atttstcd 

( Wi N1 Pra ad ) 
Director' am 

C. Sarmah, . 
Fieldman ICAR Research. complex, . 	. 
K.V.K.Tura,0 rde rsregarding subsistence allowance win 
be issued separately. 
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INDIX cOUCIL OF AGRICUL11JRAL RESJRCH 
ICR Reseah Complex for N.E.H. Region 
Cedar Lodge, Jowai Road s Shill0flg793GO3  

No.RC(E)8/88 	 Dated Shillong, the 4th June,'BB 

In prsUaflCe of this office order No.RC(E)8/88 

dated 12. 5,88, the Director is pleased 	
'ant subsistance to  

allowance to Shri Prafulla Charidx'a Sarmah, Fieldmafl 
K.V.K., Tura @ an amount equal to leave salarY on half pay, 

alongwith appropriate D. A. and compensatorY allowance etc. 

during the period of suspension subject to production of 

necessarY certificates of non'efl1plOYmeflt by him, Until 

further orders. 

( S. Saha ) 
Administrative Officer 

Copy to : 
, p 	 , Tura0 

2. 50j0j5t.In_charge,K.V.IC., Thra. 

3 ,AcCoUfltS Officer, ICAR Research Complex for NEH 
egion, Shillong. 

L Personal. file. 

rn 5t 0fl31  

24 L aPa j 

' Att.st.d 

0 

Advoct 	. 
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To• 	
_•: .. 	 QT  

~ -- W-1  
RIF 

Sob:  

r 

Olt 
thiLng the pariod uQ?&hW 

ifl k  

• 	

- 	 :- 

I 

?C:tP4SaDt)l 

ZV 

\ 	. 	. 	. 

3. 

J 

I 

Attestad 

Advoct9 
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INDIAN COUNCIL 
iAk Research coc?r 	g1pn 
Ceth±' Lodge, Jowi 	 3003 

0 0 RC ( E) 8& 	 Daeii ShLLg4 	e9th 
? 

MEORANDUM 

, 

Skrra 

enclo Se  

2. .Shri P.C. .arm3. 
to in ttch repr.sittiO 
the propoal. 

34 I f Shri P. C. .S1.

representation wIthfl 10 
memorandum, it will be pre 
tation to make and orcer1 
against Shii P C. Smah. 

4. The receipt of t 
acknowledged by Shri P. C. 

( R. N.. Prasad)' 
Director 

Shri P. C. Sarmah, 
Fieldman (T-2) under suspension, 
ICR Research Complex for NEM Region, 
K.V.K., Tura. 



- 

dstrypTrbjn 

• 	24 AUG 2009 
N 	- 

Guwahati 8ench 

Statemen't90 f iSputatio xis o m6?ict 	c.k1l at1on 
is proposed to be taken against Shri P. C.. Sarxn•ah, Fieldffian 

(T-2), K. V.K., Tura. 

	

... 	 - 

Article of charge No.. 1 

- 	 C. Sarmah, whiTeY66 .rvxng as+Fieldiian,( T-2 
attached:to K.V.K., Tura vioIatd 3 RuIe 3 .fCC3 (Coyiduct 
Rul.e', i9.64 by way of 
ICAR Research Complex, Shillong ad Dr.K. .P Singh, Train-
ing Associate (T-6) on 9.5.88 in the office.room of the 
Scientist In-charge, K.V.K., Tura in preence of.Dr. Arun 
Venna, Scientist..S-.3 	 Traiñing. 
Associate (T-..6) and some locai village eadnen 7iho were 
alsó preent. 	ong other s - aff oTK.V.K.. 

	

While doing sq, :r 	aahs act and 
conduci proved that it is 1unsafe for the1 enployer to retain 
him in service.  

lif t 
. 	 . 	. 	 . 

I...........- 

Article 

	

• 	 . 	-.• •.i - . 	• . 	 I 

. 	 • 

By his above act, •SwiP 	. •Sar
_

rñahdisturbed•peace 
at the place of his employment as: orna1officiai.work was 
cOmletely dIstur1dbeca 	OTthis Iôtübéhavfoii± on 
9.5.88 in the room of the Scientfst lh .:~ ,C ,hffle  KV, Tura. 

Shri P. C. Sarmah by his above. act has contravened 
Rule 3 of CCS (Conduct) Rules, 1964. . 	.• ? 

p 

' 

•',••,.•• 

ShriP. C. Sarma&s act.and conduct on 9.5,88 in the 
office room of the Scientist In-charge,. K.V.K., Tura showed 
that he was insulting and insubordinate to such a degree as 
to be incompetibie with the continuance of the relations of 
employer and employee 0  This kind of mis-conduct of Shri P. C. 
3armah is completely.unbevming  of a Councilt  s employee, 
thereby contraveningtile 3of the CCS (Conduct) Rules, 196/4 

Atisdéd - 

~ _1V 	Advot 

1) 



ANNEXTJkC... 7. ..: 

i1 
GpntralAdmi 

REGLTERED, 
INDIAN (UNCIL OF AGRICULIURAL REARCH 
ICAR RESEARCH COMPLEX FOR N, E.H. .REGIO 
CEDAR LO)GE,JOWAI ROAD, SHILLNG -7000341 

NoRC(E)8/88 	 Dated Shillong,the (th 

AC 2009 

Ul  
Bench 

whereas a subsistance allowance of an amouflt equal, to 1eav'é. 
salary on half pay was granted to Shri P,C 0  Shariiia, Fielan(Tai2)VK, 
Tura, ICAR Research Complex for NEFI Region, whoi s urder suspension 
xLda Order No0RC()8/88 dated 12.5,88. 

Now,, the undersiied in exercise. of the powers conherréd. under 
R 53(1) and the Central Civil Services(Classification, Control and 

Appeal) Rules, 1965 after reviewing the:.oáse oxder tkt. the aritu 
of the subsistance allowance be increased to 750 of the salary. With 
effect from 148,88 until further orders swbjet to production of 
necessary x certificates of non-iplo.ynent byThim. 

* Director. 

Mernoo0RC(E)8/88 
• 0 00. 	 - 

Dated S-hillong, the &th Decnber;, 1r988: 
Copy 

11 	/ 	Shri P4C 0  Sharma, Fieldrnan(T..2)(Under Suspension) 	I9AR 
/ 	Research Complex for NEH Region, K,V.K,, Tura, West Garb Hills, 

Meghalaya. 
2, 	The Scitist Incharge, K,V.K., ICAR Research Complex foriNEH 

Region, 	Tura, West Gáro Hills, 	Meg 	aa 	. 

3. 	The Accounts Officer, ICAR Researc.h Complex for. NEH Region, 
Shillong, . 

Personal File0 

( 	s) 
Ani8tr&jv6'0jcero 

oo•. 	 / 

ICAR KK hIM 	II Attested 	 I \ 
i/I2i Advote 

j / 
I 



ANNEXtji 
(1996)4 Supreme Court Cases 33 

f 	 (BEFORE B.P. JFavAN REDDY AND S.B.MAIMUDAR, li.) 
"COMMON CAUSE" A REGISTERED 

SOCIETY THROUGH ITS DIRECP'R 	 .. 	Petitoner; 
Versus 

UNION OFINDIAAND OTHERS 	 .. Respondents. 
g 	Wcit Petition (C) No. 1128 of 1986t, 4ec.idediay I, 19 

Constitution of India - Arts. 21 and 32:—Speedy irial - CasEs routing to 
various types of otfeiwes pending in criminal i:ourts for long periods -. 
Underizials languishing in jail for long periods directed to be released on 
conditions laki down in the Order- 
other category of cases whefikei itituted, on pjiCe ITpOLLp!Lau 
complaJd, also issued - Thà4Iiiiiiihali be valid for all the StatEs and 

h ...........-...  

I Undt Adiefe 32 of thc ConftLutOrI ol ItdAa 

'CeflrI 	tbi 

24 AUG 2OO 

Guwahati Bench • 



- 	 cas - Howeves they are not applicable to certain class of cases mentioned In 
- 	 pliority 	a crtminal cases directed to take appropriate action without any delay CrPC, 

1913,SS.436,437,440,4415nd 442 

h 

SM/ATM/l 6220/CR 
Advocates who appeared in this case: 

Petitioner in perSon. 
A.N. Jayarazn, AdthUuaI SoIivitr Genexa.( (Ms Binu fliuda, Ms A. Subhashini, R.K. 

Mehta, C. BaIasubramanj, K. Ramkumar, Dilip Sinha. J.R. Das, M. Veerappa, Ms 
Manjula Kulkarnj, A. Manarputham, B. Chahai, Ashok Mathur, I.S. Goyal and Ms 
tndu Malhoui Advocates, with hon) for the Respondents. 

The Judgment of the Court was delivered by 
BP. JEvAN RBDDY, J.—"Common Cause", a registered society 

espousing public causes has asked for certain general directions in this writ 
petition, preferred under Article 32 of the Constitution of India, with respect 
to cases pending in criminal courts all over the country. The directions asked 
for are: 

quashing of all proceedings against persons accused of offences 
tinder the Motor VehicLes Act where the proceedings were initiated more 
than one year ago and are still pending In any court in the country, 

to direct the unconditional release of the accused 4 
of all proceedings pending in criminal ourts with respect to offencs 
under the Indian Penal Code or. other, penal statutes which have be4n 
pending for more than three years, from the date of theirinstitunon a4d 
for which offences the maximum sentence provided under ,  law is nfl 
more than six months - with or without fine. This direction is sought n 
respcct of all prosccutions4jcther lodged by police, other govemment4l 
agency or by a private complainant 

directing the unconditional release of all the accused 
dismissal of criminal proceedings against persons who have been in 
policc or judicial custody for a period of more than three years from the 
date of their arrest or remand to such custody, where the offences alleged 
are not punishable with more than seven years - with or without fine; 
and 

directing the unconditioaI release of the accused and dismissal 
of proceedings against persons accused of offences underSection 309 of 
the Indian Penal Code (IPC) where the proceedings have been pending 
in any court for more than one year from the date of their institution. 

The petitioner has requested .that.the afotesaiddirections should apply 
not only to cases pending in courts on the date of the passing of the order but 
also to cases executed hereinafter. 

Notices were directed to the Union of India and the State 
Governments of Uttar Pradesh and Bthar and to the Delhi Mministratjon. 
Counters have also been filed by them. 

C 

e 
2.4 AUG 2009 

Guwahati Bench 

AministratvTribunal 

Att.sted 

Advocate 



the criminal justice system. They deserve serious consideration by this Court 
and the High Cowls in the country. It is a matter of common experience that 
w many cases where the persons are accused of minor offences punishable 
for not more than three years - or even less - with or without fine, the 
proceedings are kept pending for years together. If they are poor and 
bclplcss, they languish in jails for long periods either because there is no one 

b to bail them out or because there is no one to think of them. The vety 
pendency of criminal proceedings for tong periods by itself operates as an 
engine of oppression. Quite often, the private complainants institute these 
proceedings out of oblique motives. Even in case of offences punishable for 
seven years or less - with or without tine - the prosecutions are kept 
pending for years and years together in criminal courts. In a majority of 

c these cases, whether instituted by police or private complainants, the 
accused belong to the poorer sections of the society, who are unable to afford 
competent legal advice. instances have also come beiore courts where the 
accused, who are in jail, are not brought to the court on every date of hearing 
and for that reason also the cases undergo severn! adjoumrncnts. It appears 
essential to issue appropriate directions to protect and effectuate the right to 

d life and liberty of the citizens guaranteed by Article 21 of the Constitution. It 
is also necessary to ensure that these criminal prosecutions do not operate as 
engines of oppression. Accordingly, the following directions are made which 
shall be valid not only for the States of Uuar Pradesh, Bihar and Delhi but 
for all the States and the Union 'lerritories: 

ntral Adimnss,r 	'nbj8j €t 
1. (a) Where the offences under IPC or any other law for the tithe 

e  being in force for which the accused are charged before any criminal 
court arc. punishable with imprisonment not exceeding three years wtb 
or without fine and if trials for such offences are pending for one yeai or 
more and the accused concerned have not been released on bail but 

14

hre 
in jail for a period of six months or more, the criminal court concerted 
shall release the accused on bail or on personal bond to be executedby 

f  the accused and subject to such conditions, if any, as may be found 
necessary, in the light of Section 437 of the Criminal Procedure Code 
(Crl'C). 

(h) Where the offences under IPC or any other law for the time 
being in force for which the accused are charged before any criminal 
court are punishable with imprisonment not exceeding five years, with 

9  or without fine, and if the trials for such offences are pending for two 
years or more and the accused concerned have not been released on bail 
but are in jail for a period of six months or more, the criminal court 
concerned shall release the accused on bail or on personal bond to be 
executed by the accused and subject to the imposing of suitable 
conditions, if any, in the light of Sccon 437 CrPC. h 	(c) Where the offences under IPC or any other law for the time being 
in force for which the accused are charged before any criminal court are 

24 4UG 2009 

Guwahati BOnch 

Attested 



for such offences are pending for two years or more and the accused 
concerned have not been released on bail but are in jail for a period of a 
one year or more, the criminal court concerned shall release the accused 
on bail or on personal bond to be executed by the accused and subject to 
imposing of suitable conditions, if any, in the light of Section 437 CrPC. 

2. (a) Where criminal proceedings are pending regarding traffic 
offences in any criminal court for more than two years on account of 
non-serving summons to the accused or for any other reason whatsoever, b 
the court may discharge the accused and close the cases. 

(b) Where the cases pending in criminal courts for more than two 
years under IPC or any other law for the time being in force are 
compoundable with permission of the court and if in such cases trials 
have still not commenced, the criminal court shall, after hearing the 
public prosecutor and other parties represented before it or their ( 
advocates, discharge or acquit the accused, as the case may be, and close 
such cases. 

v) W'here the cases pending in crumnal courts under IPC or any 
er law for the time being in force pertain to offences which are non-

cognizablc and bailable and if such pendency is for more than two years 
d and if in such cases trials have still not commenced, the criminal court 

shall discharge or acquit the accused, as the case may be, and close such 
cases. 

Where the cases pending in criminal courts under IPC or any  
• - other law for the time being in force are pending in connection with 

oftl.nces which arc punishable with fine only and are not of recurring 
nature, and if such pendency is for more than one year and if in such 
cases trials have still not commenced, the criminal court shall discharge 
or acquit the accused, as the case may be, and close such cases. 

Where the cases pending in criminal courts under IPC or any 
other law for the time being in foiw are punishable with imprisonment 
up to one year, with or without fine, and if such pendency is for more 
than one year and if in such cases trials have still not commenced, the 
criminal court shall discharge or acquit the accused, as the case may be, 
and close such cases. 

(t) Where the cases pending in criminal courts under IPC or any 
other Law for the time being in force are punishable with imprisonment 
up to three years, with or without fine, and if such pendency is for more 
than two years and if in such cases trials have still not commenced, the 
criminal court shall discharge or acquit the accused, as the case may be, 
and close such eases. 

3. For the purpose of directions contained in clauses (1) and (2) 
above, the period of pendency of criminal cases shall be calculated from 
the date the accused are summoned to appear in the court. h 

II)r

3G 
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..!J LIJJd..a fl.w'.rfl. 	'' ..an.d.asna. 	 '-r--"•-" 	- 
a 	cheating, whether under the Indian Penal Code, Prevention of 

Corruption Act, 1947 or any other statute, (b) smuggling, foreign 
exchange violation and offences under the Narcotics Drugs and 
Psychotropic Substances Act, 1985, (c) Essential Commodities Act, 
1955, Food Adulterdtion Act, Acts dealing with environment or any 
other economic offences, ('0 offences under the Arms Act, 1959, 

b Explosive Substances Act, 1908, Terrorists and Disruptive Activities 
Act, 1987, (e) offences relating to the Army, Navy and Air Force, (t) 
offences against public tranquillity, (g) offcnces relating to public 
servants, (h) offences relating to coins and government stamp, (i) 
offences relating to elections, (1) offe.ncos relating to giving false 
evidence and offences against public justice, (k) any other type of 

c 

	

	offences against the State, (I) offences under the taxing enactments and 
(in) offences of defamation as defined in Section 499 IPC. 

5. The criminal courts shall try the • offences mentioned in para (4) 
above on a priority basis. The High Courts are requested to issue 
necessary directions in this behalf to all the criminal courts under their 
control and supervision 

d 	6. The criminal courts and all the courts trying ciiminal cases shall 
take appropriate action in accordance with the above directions. These 
directions are applicable not only to the cases pending on this day but 
also to cases which may be instituted hereafter. As and when, a 
particular case gets covered by one or the other direction memioned in 
Directions (1) and (2) read with Direction (4) above, appropriate orders 
shall, be passed by the court concerned without any delay. 
S. The writ petition is disposed of with the above directions. 
6. No costs. 

riTF 

Attested 

Mvocte 



A1EXTJR 
i,. 	 TYPE COPY OF THE ORDER DATED 20/11/03 

IN THE COURT OF SDO (C) AMPATI SUB-DIVISION 

AT TURA COURT, WEST GARO HILLS THE 

GR.N0145/88 

STATE 

-VS- 

SHRI PRAFULLA CH. SHARMA 

COPY OF THE FINISH ORDER 

DATE:- 

20.11/03:- Case disposed off on the basis of the directions given by the Hon'ble 
Supreme Court in Writ Petition (Civil) 1128 of 1986. 

ntrai 	 Signed by 

4 AUG 
Sd!- S. Jagannathan 

BflC' 

D.C. Tura 

West Garo HIlls 

Megha.laya 

Dt20/11/03 
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AMNEXURE... IO.cQt47D 

ICAR RESEARCH COMPLEX FOR N.E.H. REGION, 
KRISI-l1 VIGYAN KENDRA, SANGSANGGIRI, TURA, 

WEST GARO HILLS, MEGHALAYA -794 005. 

No. KVK/TU/ESTT /37/87/ 	 Dated Tura, the 10TH December, 2007. 

10, 	 / 

The Director, 
ICAR Research Complex for NEH Ren 

 Umiam, Umroi Road, 
gha!ava —793.  03. 	 15 

Sub: - Forwarding of representation datted 	inr/oSr 	ha Chandra Sharma, T-2 (U/S) 
KVK (ICAR), Tura. 	 / 

S 
I am forwarding herewith a representation dated 04-10-2007, which is self-explanatory received 

from Shri Profulla Chandra Sharma. T-2 (U/S), KVK, ICAR, Tura for further necessary action at your 
end. 

End.: - As stated above. 
Yours faithfully, 

/ 
(A.S. SINGH) 

PROGRAMME COORDINATOR 
KVK (ICAR). TURA. 

Copy for information to :- 

L/1Shri Profulla ch. Sharma, 1-2, Fieldman (U/S), KVK, ICAR, 

(A.S. SINGH) 
PROGRAMME COORDINATOR 

KVK (ICAR). TURA. 

Attested 

Advo 
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REGISTERED A/i) 
INDIAN COUNCIL OF AGRICULTURAL RESEARCH 

ICAR Reseanit Complex for NSE.H. Region 
Lbnroi Roa4 Umiam-793 103, Meghalaya 

Dated Umlam, the 22nd March, 2008. 

To 
The Programme Coordinator, 
KrIshi Vigyan Kendra (LC.A.R.), 
Sangsanggiri, West Garo Hills, 
Tura, Meghalaya. 

Sub: Court Cases (1) State Vs Shri Prafulla Ch. Sharma and (2) State Vs Shri Dharmeswar 
Rabba - reg. 

Ref 	I) This officeletter No.RC(G)7f 2004 dated 23.11.2005 (Copy enclosed). 
1.

ii) Your letter No.KVK/TU/37/87/307 dated 30.01.08. 

Sir, 
I am directed to request you kindly to forward duly attested copies of the final order 

issued by the Deputy Commissioner, West Garo Hills District, Tura In respect of Shrl 
Pralnlla Cli. Sharma and Shri Dharmeswar Rabha for our record. 

Further, I would like to inform that, you were requested vide this office letter cited 
under reference to pursue the matter with the Deputy Commissioner, Tu.ra and intimate the 
position, as to whether Shri Sharma and Shri Rabha have been acquitted. But, nothing has 
been heard from you in this regard. 

You are, therefore, requested again to pursue the matter with the Deputy 
(rnmissionei, Tura personally and intimate the position 1  as to whether aforesaid staff have 
been acquitted so as to enable this office to initiate further necessary action and process the 
pension case of Shri Dharmeswar Rabha. 

The matter may please be.tread as Most I.jgent. 

Yours faithfully, 

(M.J.Kharmawphlang) 
- 	Sr. Administrative Olfic 

Copy to Shni Prafuila Ch. Sharma, Fleidman T-2 (Under Suspension), Knlshi Vigyan 
Kendra (LC.A.R), Sangsangglnl, West Garo Hills, Tura, Meghalaya for information with 
reference to his letter dated 04.10.2007. 

Attested 

Advo : te 
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2320087 (0) 

ADVOCATE 	 2311331(R) 

Club Road, Jorhat-785001(AsSa.ifl) 

Ret: 	 Date: 	O 

To, 
Th Director, 
indian Council of Agricultural Res€arch 
I. J../\.R Research Complex for N.E.H. Region, 
Umroi Road, 
in Jr I) 	U 	(MugFui iyi) 

Ref: G.R.Case no. 145/88, State Vs. Sri Prafulla Chandra Sharma. 

Sub: Matter of suspension and reinstate 

Dear Sir, 
under instruction from my client Sri Prafulla Chandra Sharma, 

son of late Nogen Sharma, Field man T-2 (under suspension), Krishi 
Vi qyin O'ridr (i.0 . A. Rj, Danqsaflggiri, West Garo Hills, Tur:a, 
Meqhatay.i, presently residing at Chakihat (Sarbaihandha), P.O & P.S. 
.iorhat, Distt: Jorhat, Assam, I do hereby serve this notice and 
.I(IcIr(:; yen as lol low:;: - 

• 'Fhi 	my client said Sri Prafulla Chandra Sharma had been 
wer li nq jndr you arid put, under suspension as he has been 
arrested iii connection of the case rio. G.R. 145/88 in the year 
i U U d 

Thai., my client said Sr Prafulla Chandra Sharma made various 
representations before the concerned authorities with a prayer 
I. reinstate him in his service with all the benefits entitled 
under provisions of law. But the authorities have not honoured 
his prayer for about last twenty years. 

That, at present my said client is suffering from serious 
financial crisis due to his suspension from service for such a 
longer period that he was actually not defaulted in any way, 
hut quite innocent. 

1. Ilm,jL, the prosecution could not produce any evidence on 
variouS dates and ultimately the learned SDO (C),Ampati Sub-
Dvi s ion,Tura Court, West qaro Hills (Meghalaya) was pleased 
r(, nassed the Final Order on 20. 11.2003 and thereby the case 
no. CR. 1.45/88 dydinst my client said Sri Prafulla Chandra 
Snai.ma was cJsposed off or. the basis of the direction given by 
the Hon'hie Supreme Court in Writ Petition no. 1128 of 1986. 

5. Thai:, as per the Order dtd. 20.11.2003 passed by the learned 

SDO (C) , Ampati Sub-Division, and Tura Court, West Garo Hills 
(Mogha].aya), it proves beyond all reasonable doubts that the 
cases have finally been disposed off and at present no cases 
pending against my client said Sri Pafu1la Chandra Sharma. 

-1- 	Contd... 

Attested 

Advocate 



4- 

That, according to the "Concise Oxford Dictionary" of current 
English "Dispose Off" means "Dismiss" and as such the case no. 
C.R. 145/88 has already been dismissed and such there is no 
legal bar to reinstate my client in the service. 

That, due to the suspension from service my client has been 
deprived of his promotions, revised, pay scale and allowances, 
higher scale of pay etc. for a longer period. 

So, I, for and on behalf of my client Sri Prafulla Chandra Sharma, 
do hereby request you to reinstate my client with all benefits 
entitled to, as mentioned in Para 7 above with interest on whole 
the arrear amount, till final payment, within one month from the 
date of receipt of this notice. Otherwise my client will be 
compelled to institute a Civil Suit in competent Court of 
Jurisdiction, and then you will be liable to bear all costs and 
compensation for the same. 

Thanking you, 

az 
- 

/ 	24 QIC 209 
Date: 	I 

Your's faithfully 

(C.Bhuyan) 
Advocate, Jorhat. 

Copy to: 	1.The Senior Administrative Officer, 
Indian Council of Agricultural Research 
I.C.A.R Research Complex for N.E.H. Region, 
timroi Road, 
Umiam-793103 (Meghalaya) 

-The Deputy Commissioner, 
C,1  Tura, Garo Hills, 

Meghalaya. 

 

Date: 	10- fj-o 

-2- 

tYrt1IL/ 10! /O. 

Your' s faithfully 

V"(C.Bhuyan) 	Advocate  
Advocate, Jorhat. 

Attested 

Advo 

 



ANNEX 

VA 

REGISTERED A/D 
INDIAN COUNCIL OF AGRICULTURAL RESEARCH 

ICAR Research Complex for N.E.H. Region 
Umroi Road, Uiniarn-793 103 (Meghaiaya) 

No.RC(P)40/78 	 Dated Umiam, the 5111  December, 2008. 

[0, 

The Programme Coordinator, 
Krishi Vigyan Kendra (I.C.A.R.), 
Sangsanggiri, West Garo 1-lills, 
Tura, Meghalaya. 

Sub: Court cases No.GR. 145/88 & 1 34/98. 

Ref: Your Letter No.KVK/TU/EST1'/37/87/25 dated 22.4. 

Cent 
'nistr eT 

24 AUG 2009 

Gtswaha f. 
flch 

Sir, 
With rclrcnce to the above, I would like to inform you that, the Deputy Commissioner, 

West Garo Hills, 'l'ura, Meghalaya wasrequested to provide a copy of the directions given bythe 
Hon'blc Supreme Court in Writ Petition (Civil) 1128 of 1986 vide this Office's letter 
No.RC((i)67/2004 dated 24.10.08 (Copy enclosed) with copy to you for pursuing the matter. 
But, no communication has so far been received from either side inthis regard. 

You are. therefore. instructed to kindly pursue the matter at your level expeditiously 
with the l).C.. Turn and settle the matter at your end at the earliest. Aétion taken report on the 
matter may please be sent to this Office ft)r record and necessary action 

This may please be treated as a matter of top priority, as it may lead to civil 
jurisprudence case in future. 

This issues with the approval of the Director. 
Yours 

(Sumi rumar Jindal) 
Adrnimstrative Officer--' 

COPY to: - 

e I >/Shfl Prafulla Ch. Sarma, Fieldrnan T-2 (Under Suspension), K.V.K. (I.C.A.R.), 
'-' Sangsanggiri, West Garo Hills, Tura, Meghalaya for information. 
2. The Deputy Commissioner, West Garo Hills, Tura, Meghalaya for kind informatiOn and 

witli a request to cooperate in expeditious settlement of the case. 



-a. 

• Registered AID 

To 	 Dated: 3.04.2009 
/ 

The Director 	 / 

Indian CouncU of Agricultural Research / 	
7i 

ICAR Research Complex, NEH Region / 	2 
Umroi Road, Umiam-793 103 	1 . 	G 2009 

Meghalaya 	 . 

Sub: Legal notice, for and on behalf of my client Shri r.fulla Chandra 

Sarma, Fieldman T-2 (under suspension) KVK (IcAR) Sangsaflggiri 1 . West 

Garo Hills, Tura, Meghalaya. 

Sir, 
Under instructions and on behalf of my client aforesaid., I serve upon you the 

following legal notice: 

That my client was initiallyappointed as. a Filedman vide an .order 

dated 09.08.1978 and was posted at the Nagaland Centre of your esteemed 

organisation with his head quarter at Yisemyong Since the date of his 

appointment, my client has been working. dedicatedly and to the full 

satisfaction of the authorities. 

That in the year 1988, my client was arrested in connection with G.R. 

Case No. 145 / 1988 under the jurisdiction of the Càurt of S.D.O. (C) Ampati., 

Tura, West Garo HillS. In view of such arrest, my client was put under 

suspension vide an order dated 12.05.1988. 

That the aforesaid criminI case was duly attended to by my client. and 

after repeated opportunities the prosecution had . failed to. produce . any 

witness in its support. Accordingly, the learned Courtcondücting the trial was 

pleased to pass an order dated 2011.2003 disposing of the case in the 

guidelines of the Hon'ble Supreme Court in Writ Petition (Civil) No. 1128 of 

Att.sted 

Advot9 



_c1 

1986. on such disposal, the trial against my client, had come to an end and, 

no charges existed against him any further. 

4 	That the aforesaid order passed by the learned S.D..O. (Civil) was 

intimated to your organisation with fUrther prayer to revoke the suspension 

order of my client and to re-instate him in service. However, till date my 

client continues to remain under suspension for the last more than 20 years. 

At the same time, the subsistence al!owance entitled to by my client at the 

admissible rate has not been paid to him. It may be mentioned that on 

completion of 1 year of suspension, my client is entitled to subsistence 

allowances © 90% which has not been given to my client. 

That it is the established principle in service jurisprudence that a 

person cannot be indefinitely kept under suspension. However, in the instant 

case, my client has been kept under suspension for the last: more than 20 

years. Further, the very basis of putting my client under suspension namely 

being involved in a criminal case is completely erased on passing of the order 

dated 20.11.2003 by the learned Court of S.D.O. (Civil) in the said criminal 

case. 

That it is also on record that during the tenure of my. client as 

Fieldman, the competent authOrity had issUed a certificate dated 18.07.1985 

whereby the services rendered by my client have been greatly appreciated 

and he has been termed as industrious and trust-worthy. 

That it is the instruction of my client that the departmental proceeding 

was not continued. It may also be mentioned that vide a letter dated 

2.03.2008, the Senior Administrative Officer had requested the. Progamme 

Coordinator to advise on the matter, a copy of which was marked to my 

client. Thereafter, nothing has been heardby my client. The inaction to 

reinstate my client in service is absolutely unreasonable, arbitrary and has 

caused immense hardships and prejudice to my client. 

Central AdmtrnSttIVe 4nbuai 

9 d A1t 2009 

Guwahati Bench 	
Attested 

Adyoc 
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8. 	Under the aforesaid facts and circumstances I, on behalf of my client 

hereby demand of you to 

I) immediately reinstate my client in his service as Fieldman T-2 and in 

any case not later than 15 days from the date of receipt of this notice, 

ii) pay the arrear subsistence allowance © 90% from completion of 1 

year of suspension 

failing which my client shall have no other alternative but to  approach 

the appropriate forumof law for redressal of his grievances. It is needless to 

say that the contemplated legal proceeding would be wholly atyour risk and 

costs. 

Yours faithfully, 

(S K Medhi) 

/ 	YG 20'09 / 
/Guvvahati 	 / 
Lrch 
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